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4 17.7.9.1 	1i this application the prayers for a 

direction to Respondent No.4 to handover char e to 

the applicant Af mbajha: 13anch ?o:t Office aoJ a 

direction to Respondent No.3 to take effective steps 

in that 	.The facts alleged in the application 

are that the applicant was appointed as the E.O.E3.P.. 

of Ambihari Branch Post Office in February, 1970. He 
leave 

ia dent on xx:Umn for one month from 1.3.30 by provid 
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Order 	Order 
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oritd.. substitute as 	required urder the P AT E.D.Agent 

ppointment ann. conditions of service) Rules The 

Respondent no.4 was provided as the subst:itute. 	ter 

the expiry of leave whei he( theai,iicnt) came to 

resume his duties as EDM, Respondent No.4 did not 

allow him to take charge ard respondent No.3 who is 

the proper authority also failed to take proper steps 

in getting respondent no.4 handing over charge to him 

( the applicant). The cause of action arose in September, 

1983 which is much prior to 1.11.82. The period of 

limitation is one year from the date of p-ia-1 of 

thrtQn. Since the 4)plicantion has not been 

filed within the period of limitation and as the 

cause of action arose more than three years next 

preceedirig the constitution of this tribunal, the 

delay cannot be condoned. The aplicant canot be 

admitted. A4 barred by limitation. 
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Member (Administrative) 


